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Hon'ble Mr. T,L,Verma, J,M. 

·shri R,P,Tewari f or the applicant, 

Shri V.S.Tomar for the respondents. Shri Tomar 

files the joining report of the applicant at his 

new pl:ce of posting .• Let it be kept on r~cord, 

Learned c ounse 1 for the applicant s .tates 

that as the applicant has already joined in compliance 

with the impugned transfer order
1 

~a does not 

want to ~~the matter and pre(ys f or permission 

to withdraw th~ application. In VJ.ew of this, the 

application is dismissed as withdrawn, 

Learn~ d c.ot.ms e 1 for the e ppl ica nt states 
t:f.. l- \..L. 9:::1 

t hat order ~eciding the respondents to pay to the 

applia:nt salary for the intervening period may be 

passed, In view of the faGt that the casfJ has been 
~ fr-v-'l.u;lc {.v- ~_. ... 4-1. Y'iLI~ 

withdrawn, no .a h orde r Lcan ''be passed in this 

application. It i s however, expected that the 

respondents will pass necessaL'Y order spelling out 

as to how the intervening period shall be treated. 
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